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HIGH COURT FORM NO.(J) 2 

HEADING OF JUDGMENT IN ORIGINAL SUIT/CASE 
    IN THE COURT OF THE ADDL. DISTRICT  JUDGE -2(FTC) ,  TINSUKIA 

 

 

District         : Tinsukia. 

 
Present  :  Sri B. Sutradhar, AJS, 

   Addl. District Judge-2(FTC), 

   Tinsukia. 

 

T.S (Matrimonial) 77/2020 

On Saturday, the 7th  day August, 2021 

 

Sri  Rajanikanta  Sharma(34 Yrs.),   
S/o. Lt.  Awadh  Kishore Sharma,  
R/o.  Saikhowaghat  Dholla  Bazar, 
P.O & P.S  Dholla, 
Tinsukia, (Assam)..........................Petitioner.                    

                                                  
                                       
                      -Versus- 
 
Smt. Purnima  Sharma 
D/o.  Sri  Rajnath  Sharma, 
W/o. Sri  Rajanikanta  Sharma, 
R/o. Jyoti Nagar,  Moranhat, 
P.O & P.S  Moranhat, 
District -  Dibrugarh,  Assam. 
P/Add : Bishnupur  Village,  Moranhat, 
P.O  Moran,  P.S  Sibsagar, 
District -  Sibsagar,  Assam.............Respondent/Opp. Party.             

     

This suit came  for final hearing on 04.08.2021 in  the  

presence of :  



2 

 

  

          For the Petitioner      :    Sri  M.K  Singh, Advocate, 

   For the Respondent    :   None  Appeared.  

 
         And  having  stood  for  consideration  to  this  day  

the  Court delivered the following Judgment. 

 

 

 J  U  D  G  M  E  N  T 

 

(1)          This  suit  is  filed  by petitioner, Sri  Rajanikanta  

Sharma against  the respondent Smt. Purnima  Sharma, 

U/s. 13 1(1-a) & (1-b) of the Hindu Marriage Act, 1955  

for grant  of  decree of divorce  between  the  petitioner 

namely, Sri  Rajanikanta  Sharma against the  

respondent,  Smt. Purnima  Sharma. 

 

(2)          The  brief case  of  the  petitioner  is  that   his  

marriage  with  the  respondent  was arranged  and 

social  marriage  was performed as  per  their  own  will 

according  to  Hindu rites. He  married  the respondent 

on 11.05.2018. After  marriage  they  started  their  

conjugal  life as husband  and  wife at  Dholla, Tinsukia. 

Since  the  first  day  of  marriage,  the  behaviour  of  

the  respondent  was  not good and  supporting  

towards  her  husband. She  used  to  talk  with  one Sri 

Ghanshyam Ojha of the  locality  of  parental  house.  

During  the  stay   with  her  husband  at  parental  

house  she  avoided physical  relationship with  her  
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husband  on  this  and  that  pretext. She  only used  to  

busy  with  mobile phone and  conversation. 

 

(3)               The  respondent is  a Graduate  lady  and 

preparing for Teacher’s examination. So on 19.05.2018,  

she by  informing  her  husband went  to participate   in  

the  said  examination  to  her  parents  house.   But  

on  enquiry,  the  Petitioner came to know  that there  

was  no  Teacher’s  examination  and  the  respondent 

was  not going  to  participate in  any  examination. 

Again the  respondent  was  found  busy in  her  extra  

marital  relationship  with Sri Ghanshyam Ojha  at  her  

parental  house. She  was  also  caught  red  handed in  

her  mobile  phone by  the  petitioner  as well  as  her 

family  members  and  on  asking  by  her  family  

members,  she  took  apology from all. The  Petitioner 

used  to  work at  Delhi. As  and  when he asked  the   

respondent for  physical  relationship  she used  to  

refused  him on  this  and  that  pretext. Once she  

accompanied the petitioner to Delhi and while  travelling  

to  Delhi,  she  was  continuously  in  touch with  her  

beloved.  Reaching  Delhi,  the  respondent started to  

ignoring  the Petitioner and used  to  make  physical  

separation from the  Petitioner. But  she never  stopped  

talking with  her  beloved. When the  petitioner  asked  

about  the  same,  the  respondent  told  that  she 

married  the  Petitioner  under pressure  from  her  

family and petitioner was  not  her  choice. To  chance   
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the  habit  of  the  respondent called  one  of  his  near  

relative  at  Delhi and he  took her  to  the  house  of  

the  near  relatives  for  some  days but  her  behaviour  

never  changed.  She  continued  to  keep  talking  with  

her  beloved. Many  times,  the  Petitioner  caught  the  

respondent red  handed in  her mobile  phones talking 

and sharing objectionable  videos of her  beloved. That  

on 02.08.2021 the petitioner  took  the  respondent  

back to her  parental  house  to make  her  understand 

by  her  family  members.  The  respondent  spent 

almost  six  months  in  her  parental  house in  the  

name  of  relaxation and reflection  of  body  and  mind  

set up. In  the  month  of  March,  2019,  the  family  

members of  the  respondent  informed  the  Petitioner  

that the  behaviour  of  the  respondent  has  changed  

and  she  is  going  dedicate towards the  Petitioner. 

Accordingly, alongwith one  uncle the respondent  

arrived  at  Delhi and  started  living  with  the  

petitioner. But  this time  also  she  refused  to  co-habit  

with  the  petitioner or  future  planning with the  

petitioner  stating  that   she  has  some  internal 

problems in  her  private  parts. Though  the petitioner 

many  times tried  to take  the  respondent  to a  doctor 

for  her internal  problems,  but she refused.  For  better  

mind  set up  of  the  respondent,  the  petitioner 

arranged  a  beautician  course  for  the  respondent  at  

Delhi  ,  but  after  his  best  efforts  the  respondent   
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never  changed.  

 

(4)            On 07.08.2019   the  respondent  told  the  

petitioner  that  she  is going to  visit the    petitioner’s 

near relatives  house  at  Delhi for  few  hours but  after 

visiting  the  said  house  she  went  somewhere 

without  informing  the  Petitioner. When  the  

respondent  did not  return till  night, the  petitioner 

made  searches  for  her  here  and  there  but  failed  

to  find  her. Finding  no  alternative,  the  Petitioner 

made a  police  entry  at  Raj  Park  Police  station  ,  

Delhi  regarding  missing  of  the  respondent.  After 

five  days, i.e  on 12.08.2019,  the  respondent  

appeared  in  the Raj  Park  Police  station  alongwith  

her  family  members  stating  that  she  had  boarded  

a different  bus,  as  such could  not  reach  the  

destination and  went  some  other  places and  by  the  

help  of  her family  members  reached  the  concerned 

police station. After  the  incident,  the  respondent  had  

given  a  written letter addressing  the  concerned  P.S  

that  she  is  willing  to  go  with  her  own family  

members  at  Dibrugarh,  Assam and  she never    left  

the  company  of  her  beloved. Such type  of  

behaviour  of  the  respondent  had totally depressed 

the  petitioner mentally  and  physically,  his  future  

carrier  as  well  as  matrimonial  hopes.  After  few  

days,  the  petitioner  came  to  know  that respondent   
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had  established  extra  marital  relationship  with  her   

beloved  and  she  is  not  willing  to  return  back  in  

his  life for  leading  conjugal  life.  

 

(5)              That  since  12.08.2019,  the  respondent  is  

living  separately in  her parental  home and  there  is  

no  marital  relationship  in  between  both  of  the  

parties.  Their  marriage  was  never  consummated.  

Though  the  petitioner  and  his  family members  

many times  tried  their  level  best  to  conciliate  the  

matter but no  settlement  was  made. At  any  cost  

she  desires  divorce  from  the  petitioner  to live  her  

extra  marital  life  with  her  beloved. She  did  not  

took  any  pain to  know  the  condition  of  the  

petitioner that he is  alive  or  not, as  such  the  

marriage  between  them  have  totally  broken  down 

and  there  is  no  remote  chances  of re-union  of  the 

parties and  restore  the  conjugal  life. 

 
(6)          The  cause  of  action for  this  petition  arose  

after  11.05.18  when  petitioner  took  the  respondent  

in  his  matrimonial  life  and  thereafter  on  

19.05.2018,  Respondent started inflicting  cruelty  upon  

the petitioner  both  physically  and  mentally  by  

taking  false and  fabricated  story,  and  on  18.07.18,  

when  the  petitioner  again  mentally  and  physically  

tortured  the petitioner  ,  on  07.08.2019  herself  left  

company  of  the petitioner  and  on  many  dates  as   
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mentioned  in  the  case  record  as well  as  on  

12.08.2019 when  the  respondent  filed  a  written 

letter  before  concerned  PS  stating  that  she  does  

not  desire  to  lead  conjugal  life  with  the  petitioner  

any  more,  and  on  each  and  every  dates  thereafter. 

 
(7)            Hence,  the  petitioner  has  filed  this  petition  

for  divorce  on  the  grounds  of  cruelty  and  

desertion.      

 

(8)              The   respondent  did  not  appear  to contest  

the  case.   Hence, the   case  proceed  ex-parte  

against  the respondent.  

 
(9)            In  view  of  the petition  of  the  petitioner the  

issues are to  be  decided  here  that -    

 

(1) Whether the Respondent has treated  the  
Petitioner with cruelty? 
 

(2) Whether the Respondent  has  deserted  
the Petitioner or not? 

(3) Whether the Petitioner is entitled to get 
decree of  divorce  as prayed for? 

(4) What relief or reliefs, the parties  are  
entitled to under the Law and fact?  

  

(10)           I have  heard the Ld. Counsel for  the  

petitioner and gone through the material evidence on 

record to decide the suit.  The  Petitioner  has  

adduced  her  evidence   in  support  of  his  case.    
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Discussion,  Decision &  Reasons  thereof: 

 
(11)          The   PW.1,  Sri Rajanikanta  Sharma  is  the  

Petitioner  and it is evident that  he has testified in a 

similar and identical manner as that of the contents 

of his petition, which is narrated  above, as such, his 

evidence on affidavit is not repeated here for sake of 

brevity. 

 

(12)           The  petitioner  has exhibited – 

Ext. 1, - Joint  Photograph  of  Marriage   (Document 

B), 

Document A,  -  Copy  of Marriage  Invitation, 

Document – C, Copy  of  intimation  of  missing  of  

Respondent,   

Document – D,  Written  letter  submitted  before  

the  Police  by  the  respondent.  

 
(13)           As  the  suit  proceeded  ex-parte there  is  

nothing to discard the  evidence  and  as  such,  all  

the  issues  so  framed  are  found  proved  and  

decided affirmative. 

 

(14)            Today, after going through the evidence 

adduced by the petitioner, I find that the petitioner 

has proved his case. I am satisfied that the marriage 

between the petitioner and the respondent has 

irretrievably broken down and there is no possibility 

of reconciliation between them. There is nothing to  
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discard the evidence of the petitioner and the issues 

are decided in affirmative. Therefore, the petitioner 

deserves to be given a decree, as prayed for. 

Accordingly, the marriage between the petitioner 

namely, Sri  Rajanikanta  Sharma and   the 

respondent  Smt. Purnima  Sharma stands dissolved 

U/s. 13(1)(1-a) & (1-b) of  Hindu  Marriage  Act 

1955. The prayer for divorce is granted.   

 
(15)          Prepare a decree accordingly.  

 
(16)         The suit is disposed of ex-parte without cost.  

 
(17)         Given under my hand and seal of this Court on 

this the 7th   day of   August, 2021.   

 
 
 
Dictated and corrected by me. 

 

 

 (B. Sutradhar )                          (B. Sutradhar )   
 Addl. District Judge-2(FTC),                     Addl. District Judge-2(FTC),              

Tinsukia.                                             Tinsukia                       
                              

 


